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all that. He was transferred from
Mongyr. So, the time taken for the
journey is also there.

SOME HON. MEMBERS: Every
time. it is the same story.

MR. SPEAKER: The time taken by
the journey is also there. Therefore,
the details are to be looked into,
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COMMITTEE ON PRIVATE MEM.
BERS BILLS AND RESOLUTIONS

FourTieTH REPORT

SHRI KHADILKAR (Khed): I
beg to present the Fortieth Report of
the Committee on Private Members’
Bills and Resolutions.

1254 hrs.

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd.

Clamse 2— contd.

MR. SPEAKER: The House will
resume further clause-by-clause con-
sideration of the Indian Railways
(Amendment) Bill.

The Business Advisory Committee
had allotted 3 hours for this, but we
have already taken 6 hours. At least
now, we have to finish it quickly. We
are having clause-by-clause conside-
ration now. The general discussion
had taken 6 full hours. No doubt, it
is an important Bill and it is good that
so much time, in fact, double the time
allotted. was taken. But I think we
shall have to finish the clauses a little
more quickly.

We were discussing clause 2 and the
amendmaents - thereto. Bhri Lobo Pra-
bhu may now continue his speech.
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SHRI S. M. BANERJEE (Kanpur):
We should have at least 2 hours more
as there are 83 amendments.

SHRI LOBO PRABHU: (Udipi): In
my gpeech yesterday, I was develop-
ing two ideas. The first was that it
was not good for labour, unions and
for the parties supporting them to go
against public opinion. The second
was that it was not good for parties
which are so interested in these
unions to create an image that they
are against public opinion, which
image is also confused with the image
of the whole Opposition. 1 would like
to state here that we of the Opposi-
tion would like to stand shoulder to
shoulder with every party in this
House: we stand shoulder to shoulder
with them when they are in a posi-
tion to have public opinion on their
side. So on this occasion, T would like
to appeal to the parties gsupporting
labour to realise that we are also for
labour, in the context of the whole
countrv, in the context of all work-
ers. in the context of the economy.

SHRI GFORGE FERNANDES
(Bombay South): In the context of
exploiting them.

SHRI LOBO PRABHU: In this con-
text, if they would like us to support
Isbour. we are ready.

1 have moved my Arst amendment.

Now I come to the second which is
Lo the effect that in respect of squet-
ting and other forms of satyagraghs
the provision should not be restricted
only to those who obstruct the move-
ment of trains but should apply also
to those who obstruct the use by the
public of any form of facilitv avall-
able to them whatsnever.

1LFT hrs
[Mr. Derurr-Srmaxmm in the Chair)

It ig quite possible. for obetructing
the public. to go on with a strike In
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[8hri Lobo Prabhu].

regard to the issue of tickets. It is
quite possible to prevent people from
travelling it the ticket collector says:
‘] am on strike, You will not be able
to have your ticket'. It is quite pos-
sible for the station staff not to open
the gates or otherwise prevent the
movement of passengers to trains. So
this particular provision, to be effec-
tive, must be extended to all em-
ployees of the rallway concerned with
the travel of the public, not to be
confined only to those who are pre-
venting the movement of trains.

SHRI INDRAJIT GUPTA (Ali-
pore): Really a pro-labour sugges-
tion,

SHR]I LOBO PRABHU: This is
certainly a pro-labour suggestion be-
cause among the passengers, the lar-
gest majority are workers. They may
not be railway workers, but they are
workers and they want to get to their
work: they do not want to be pre-
vented from reaching their place of
wark.

1 stand for labour, not for a sec-
tion of it. 1 stand for the whole
labour of this ecountry. 1 would,
therefore, press that Government ac-
cept my amendment that this provi-
sion should be applicable also to those
who are concerned with travel faci-

lities, to those who deny or delay
these facilities,
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“If a railway servant, when on
duty, is entrusted with any res-
ponsibility: connected with the
running of a train, railcar or any
other rolling-stock from one sta-
tion or place to another station

"or place...”
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13, hrs.

The Lok Sabha adjourned for
Lunch til} Fourteew of the Clock.



